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LShri Madan Bhatia] ed, violence,
communalism and secessionism, and their
abettors and instigators abroad, that it was
impossible to defeat Rajiv Gandhi through the
ballot box. Rajiv Gandhi was going to
become the Prime Minister of India. When
this became obvious, it also became obvious
what the rise of Shri Rajiv Gandhi as3 the
Prime Minister of India would have meant. If
Shri Rajiv Gandhi, has become the Prime i{
would have been the final deathblow to the
emergence of the communal forces in the
country, forces of fundamentalism in the
country. It would have sounded the death-
knell of the forces of secession which had
been gathering strength over the P riod of
last sixteen months when he ceased to be the
Prime Minister. It would have meant the rise
of one rallying force, one rallying point, for
the Asian and the Third World countries and
would have meant that one single Super
Power would not be allowed to exercise
hegemony over the rest of the world. It would
have meant a fierce independence on the part
of India and an exercise of her sovereign
rights as the leader of the Asian countries, as
against the hegemony of one Super Power. It
would have meant India forging ahead
economically and industrially, a self-reliant
country, and a country impregnable in
defence. This is exactly what the external for-
ces, the abettors and instigators of the internal
forces of hatred and violence, did not want.
This is exactly the internal forces of hatred
and violence did not want and they plunged
this country into a whirlpool of caste conflict,
communal conflict and religious conflict. The
result was, the assassination of Shri Rajiv
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Gandhi. These are the forces. We are
concentrating ourselves on the security
aspect. By concentrating ourselves on the

security

lapse, we are giving a go-by to the task
of identifying the forces which have been
really responsible for the assassination of
Shri Rajiv Gandhi. Sir, the Indian National

Congress
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has a very long history spread over a period of one
hundred years. The history of the Indian National
Congress is hallowed by the sacrifice 'of hundreds of
thousands of Indians. The. inherent strength of the
Indian National Congress is in the ideals on which it
has lived, the ideals of secularism, the ideals of
oneness of India, the ideals of self-reliant India, the
ideals and values of advancing nation, a nation which
will occupy its proper position in the comity of
natons. India will march ahead. Indian National
Congress has faced many trials, many tribulations,
many challenges. Indian National Congress will rise
to the occasion and will meet this challenge. On the
blood and sacrifice of Rajiv Gandhi Indian National
Congress will rise to the occasion and bick up. the
gauntlet which has been thrown to this great nation by
the internal forces of communalism, casteism, hatred
and violence and the external forces which are bent
upon disintegrating India.

But, Sir, for centuries and millennia to come India
will weep for Rajiv Gandhi. When history writes a
chapter on the contribution made by Rajiv Gandhi to
the making of new India time will almost come to a
stop. For those of us who knew him so well in flesh
and blood, a feeling comes: was it a vision or a
waking dream; flood is the music, do I wake or sleep?

THE VICE-CHAIRMAN (SHRI BHASKAR
ANNAIJI MASODKAR): The House will now take
up the Statutory Resolution and thereafter we will
continue with the Short Duration Discussion.

L STATUTORY RESOLUTION
SEEKING APPROVAL OF THE
PROCLAMATION ISSUED ON 6TH APRIL,
1991, UNDER ARTI CLE 35€ OF THE
CONSTITU TION, IN RELATION TO THE
STATE OF HARYANA H. MOTION SEEKING

REVOCATION OF THE PROCLAMATION
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ISSUED ON THE 6TH APRIL, 1991,
UNDER ARTICLE 356 OF THE
CONSTITUTION, IN RELATION
TO THE STATE OF HARYANA.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
Resolution is moved. Mr. Ahluwalia, dy you
want to move your Resolution?

SHRI S. S. AHLUWALIA (Bihar): I want
to speak.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): He wants to speak before
withdrawing.
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SHRI MOHINDER SINGH LATHER)
(Haryana): Sir, I also would like to speak.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Let me
find out whether he wants to move it...
(Interruptions)...,

st qtasiid fa, wgFarfaar .
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i g ... (swmaw) . .

THE  VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):
You are not moving your Resolution,
Are you withdrawing your Resolution?

SHRr S. S. AHLUWALIA: I will
withdraw. I would just make a few
remarks.

a2z, AFEIT FT O3 g f=

(mara)

SHRI PARVATHANENI UPENDRA)
(Andhra Pradesh): He has to move it. He
cannot speak  before  moving it..
(Interruptions)....
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st niwe ama fag  (faEr) -
ofs wiadia axeq 71 f3egr =7ar g
ar g3dr afas & F4 wvIg 77

THE VICE-CHAIRMAN (SHRI
BHASKAR ANN A JI MASODKAR): Let us
treat it as your speech on the main
Resolution.

SHRI S. S. AHLUWALIA: If you just do a
tug-of-war, I can't speak.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Just
listen. You are not moving your Resolution.
Therefore, there is no Resolution as far as
your are concerned. ... (Interruptions). ...

SHRI S. AHLUWALIA: 1 have not
withdawn it-

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): You
are speaking on his Resolution.

SHRI S. S. AHLUWALIA; I have not yet
withdrawn it. My Resolution is already there.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): You
have not moved it.

= graasha fag wgaafam
feseamd qa frar &, F9

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Just
see the position. You have not moved your
Resolution. Have you moved your
Resolution?

SHRI S. S. AHLUWALIA: You never
asked me that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): That is
why you were called.
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SHRI S. S. AHLUWALIA; Yes, I am
moving my Resolution and after that I
am speaking.

THE  VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):

Please move your Resolution... (In-
terruptions) ..,

SHRI PARVATHANENi UPENDRA;
Let him first move it.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Mr. Ahluwalia...

SHRI S. S. AHLUWALIA: 1 have
already moved my Resolution. I am
speaking on that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJi MASODKAR):
Listen, listen. Formally...

SHIR S. S. AHLUWALIA: I have
moved my Resolution.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJi MASODKAR):
Have your moved your Resolution-

SHRI S. S. AHLUWALIA: Yes, for
moving the Resolution only I have
submitted it.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJi MASODKAR):
Are you moving the Resolution?

SHRI S. S. AHLUWALIA; I am
speaking on that ... (Interruptions)

SHRI PARVATHANENI UPENDRA;
No, Sir. He has to formally move it and
read out Resolution. How can he say "I
moved it?"

SHRI S. S. AHLUWALIA: I have
moved the Resolution.
I will move my motion.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJi MASODKAR):

You please read it. What is your Motion?
You read it.

SHRI S. S. AHLUWALIA: ,Okay. I
move:

to the State of Haryana
(Adopted)

"That this House recommends to the
President that the Proclamation issued
by him on the 6th April, 1991, under
article 356 of the Constitution, in
relation to the State of Haryana, be
revoked."

The questions were proposed.

THE  VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJi MASODKAR):
You can now speak.

DR. RATNAKAR PANDEY (Utter
Pradesh): Now speak from the begin-ing.
(Interruptions)
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SHRI PARVATHANENI] UPENDRA; He
cannot withdraw it on his own. House should

permit it.
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(s@agra) . .. gafa@  ©i%r gqaa

Wwioafem 1 L. (ewgawm). .

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
KAMAL MORARKA); Sir, if this is allowed,
there will be a debate. This should not be

allowed. Sir, if the Haryana Governor is to be
praised here his conduct has to be discussed

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): You
can speak on the Resolution.

THE MINISTER OF PETROLEUM AND
CHEMICALS AND PARLIAMENTARY
AFFAIRS (SHRI SATYA PRAKASH
MALAVIYA): This cannot go on record
because Mr. Ahluwalia has withdrawn his
Motion.

SHRI KAMAL MORARKA: He cannot
pay tributes to the Haryana Gover-ner. We
can criticise him also. (Interruptions)

#} wwT qA@ fwg: o afazae
qgw rETw #1 fWE g 533§
auy wg &, fsad afasas gex
ST, TSgEA A @@l §--0F d95 §
agl €7 9HT &1 gogEy @
Tiegafy wwa @ fBar owuo
ga¥ foq wwaGiw &1 gEE EW
EAEl

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR). If you
do not listen to the Chair, this will not go on
record . ... (Interruptions) ...

PROF. CHANDRESH P. THAKUR
(Bihar); I am on a point of order.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJi MASODKAR): Mr.
Thakur, please listen. I am on my legs.

PROF. CHANDRESH P. THAKUR: He
has made a charge against the Governor of
Haryana and it should be ... (Interruptions)...
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SHRI SATYA PRAKASH MALAVIYA); THE VICE-CHAIRMAN  (SHRIj
Sir, has it come on record? BHASKAR, ANNAJI MASODKAR): I will
SHRI KAMAL MORARKA: If the House | * 10" You afterwards.
is to be copdqoted in th1s fashion, we are s WYSIAT Wa3  WEAl (?‘__‘.‘
ready If this is an election arena, we are - o fn PO e
ready. q:ay;) s 337 feegsa g1 £ AT
N . giar sifgm (@)
At BT W (Wew w3Wm) g
THRMT  TET 7 owE g, ;WY A T TEATET QUUEY ;. FH ;U
AL (maw) e wmim oo (eqEand) |
THE (VICE-CHAIRMAN (SHRI N - _ -
BHASKAR ANNAJi MASODKAR): Please A & -»i;g# (3aT w5gw) :
listen. Let us not go into it. Now the Motion TNT HAT 4IFI £ AT Am wiem

is before the House. It is open for discussion.

SHRI S. JAIPAL REDDY (Andhra qa @ TH1 ar | AT w4 A E
P.radesl}): We have agreed to Pass it without AT omE Z;.'Fﬂ'{ L (zﬂ'ﬂﬂﬁ) o
discussion.

SHRI MOHINDER SINGH LATHER,; Sir, SHRI S. B. CHAVAN (Maharashtra); Sir,
I have been requesting you to give me an before this, Mr. Ahluwalia has to seek the
opportunity to speak. permission of the House to withdraw his

motion.

THE (VICE-CHAIRMAN (SHRI
BHASKAR ANNAJi MASODKAR): Mr. SHRI M. S. GURUPADASWAMY (Uttar
Lather, I will call you. Pradesh): The firm understanding was that

this should be passed without any discussion.

SHRI PARVATHANENI UPENDRA; That is why we never allotted time at all. If
Today morning Mr. Malaviya was there and you throw it up for discussion, many Mem-
it was agreed that it will be passed without bers would like to speak on this. Therefore,
discussion. the understanding is not to have discussion.

#f wwe zamw fey @ fasdq . .
TILTTN FHE ) 45T ¥ °F AT AT Sl HIRIAT waE wedt o aiw
5 fr z3 ar 'PIE azm A feesma & grar wifem, 7@ a1 o=
2. . . (awaa) wn & fae et D

ot waE tag &3 ¢ WO Traq Tlo TEAIHT QY : &7 {weaiore
w1 A T4 270, f57 4 7w 319 ) ¥ ora afiw Fegarsys GEmw
(smmam) . . .

Iuawras (W WEwT peEt
wrEEwT) t AE, FE | wra #oar
AT | A A3 HIZO

=t wT aula fag @ oRfET 9v-
AADTASN(, HATHG T2H AT FHAG
al JIG AAATT HIeq 1 AT A5 AT
oV g7 & A W Afmo

THE  VICE-CHAIRMAN  (SHRI The understanding was that it will be

BHASKAR ANNAJI MASODKAR: Mr passed without any discussion. This was the
Lather, yield for a minute. T understanding but I cannot take away the

right of the Member. If somebody wants to
SHRI MOHINDER SINGH LATHER: I speak 1 have to permit him.
have been permitted by you.
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SHRI PARVATHANENI UPENDRA; I am
on a point of order.

SHRI P- SHIV SHANKER (Gujarat):
Sir, Mr. Gurupadaswamy has
very rightly reminded that if was
understood at all hands that this should be
passed without any discussion. After the hon.
Minister moved the motion, there seems to be
a rethinking in the Treasury Benches. If the
Treasury Benches themselves would like to
oppose, then let them say that they would like
to oppose so that we will also make up our
mind. If it is not a question of opposing, then
we are prepared to pass it. What is their
objection. Are they objecting to the passing
of it? If all of us are prepared to pass it, why
should they object?

s fw zw Aem (I9- WIwW) ¢
ImwrsI W1, B oAt ar fraed
ag & T o o gqre frg s
faar sy sauf 3 g e
wg myygs wY fRar s o Ag €W
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SHRI PARVATHANENI UPENDRA; I
am on a point of order.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANN A JI MASODKAR): What
is your point of order?

SHRI PARVATHANENI UPENDRA: The

s WA wam Tag 0 FAR A
a8 gAma frar o faar aasfa &
g aqt « wndv &g A€ agar

Z... (sweum)

Business Advisory Committee has not allotted
any time for discussion. Suppose you allow a
Member. On what basis will you allow him
and how much time? That group has got 15
Members. Now, even if you allot one hour,
they will be getting three and a half  minutes.

SHRI KAMAL MORARKA: Sir, this is
not fair. He might be saying he is a good
Governor. I might say he is a third-class
Governor. If 'good Governor' goes on record,
'third-class Gove-nor' can also go on record.
You should understand what a double-edged
weapon'it is.

Then it is the choke of Members.from other

parties to decide, whether they will partici-
pate or not, whether they will  use their time
or not. Prescribe the time before allowing any

Member because the Business Advisory

Committee has not allotted any time.  First

let the House decide how much time we will

SHRI PARVATHANENI UPENDRA: Mr.

Vice-Chairman, it is correct that you cannot

take. away the right of a Member.

=t AYSTAT maR qaAt: IFATEe
A1, AT 7@ ;@A gAY & Earwa
Frgvr arfed ) T 47 aga @@
9 § .. (sgaw) Ars agw A

allot. Then only, proportionately, they
will get their time. You cannot allow him to
speak like that.

s we Sw1E WiSEg o wIEEy
IAEIEUT FT, 57 54 =T g0 T
WHA HT OAE W H1A E ooy
RIAdig agetiear S ¥ wiar Jwen
atfaw & faar &1 72 wsa Faft Fr
ST AFE § WEAHIARE A e

arfs atd @ar g )

m(Translation in Arabic Script.
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THE MINISTER OF COMMERCE
WITH ADDITIONAL CHARGE OF
THE MINISTRY OF LAW AND JUS
TICE (SHRI SUBRAMANIAN
SWAMY: Our Members deciding to
speak arose because you permitted
Shri  Shankar Dayal Singh to make
certain irresponsible remarks. If they
are not on record, we will not speak.
Otherwise, we should be allowed to
speak.

SHRI SATYA PRAKASH MALAVIYA;
Hon. Shankar Dayal Singhji spoke without
your permission.

ot gRu T HgIA : vaEAreas
wgwRE, ¥ wgAartaEr S &) geag
RAT A1l g f6 Segi anar " @
fagt @ faar sie swa v 93 o
fawars faarar srgar g fa faw fae
AATHIW A(TAT &1 ATHT a4y A
w5 &7 g% v agEe 91 =7
faq faq agma a@s gur av @A
T 90 T FATH FUA F1 418
FEr AT T gEr ¥ Hry ¥ aemrfam
AT # A0 Far g v gaa
ATAET F3F F FE &L | |

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Now,
Mr. Ahluwalia wants to withdraw his motion.
I suppose he has the leave of the House to
withdraw this motion.

The motion was, by leave, withdrawn

THE VIC&CHAIRMAN (SHRI
BHASKAR ANNAJT MASODKAR): Now, 1
will put the motion moved by Shri Subodh
Kant Sahay to vote.

The question is".

"That this House approves the
Proclamation issued by the President on the
6th April, 1991, under article 356 of the
Constitution, in reaction to the State of
Haryana.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
shall now proceed with the short Duration
discussion.

[4 JUNE 1991 ]
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SHORT DURATION DISCUSSION-
FAILURE OF GOVERNMENT TO PRO-
VIDE ADEQUATE SECURITY TO SHRI

RAJIV GANDHI AND TO PRECENT
THE LARGE SCALE VIOLENCE IN
VARIOUS PARTS OF THE COUNTRY
FOLLOWING HIS ASSASSINATION
(Contd.)

SHRI N. E. BALARAM: Sir, I want to
draw the attention of the Government
towards two issues. One is to provide
sufficient security to Rajiv Gandhi...

.. JTbe Vice-Chairman (Prof. Chandresh P.
Thakur) in the Chair.]

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): May I make
one request right in the beginning before I
resume?

SHRI N. E. BALARAM: Sir, I don't want
any interruption.

THE VICE-CHAIRMAN (PROF.
CHANRDESH P. THAKUR): No, there is
no intention to interrupt you. The only
request is that there are far too many
speakers still on the list and we will need the
cooperation of all the Members who are
going to speak, they should make limited
remarks. We understand the issue is serious,
people are feeling strongly about it and they
want to go on record. So with this request,
please continue.

SHRI N. E. BALARAM: Sir, [ am sorry to
say that during this discussion. I do not know
why the name of Shri Rajiv Gandhi was
dragged in because the issue we were
supposed to discuss is entirely different. I can
understand some of the references made, but
the way in which things are spoken—I have
listened to some of the speeches made by Shri
Salve and some other friends on that side
very carefully—I think they are not con-
cerned with the issues involved because I
never thought there was anything specific
about Rajiv Gandhi in this discussion. I
understood the point very well.

The point was—I think the last speaker
also spoke the same point—suppose some-
body opposed Rajiv Gandhi during his life
time, either on the political plane or on the
electronics issue or on the administration,
when he was the Prime Minister, that does
not mean that the man opposing his ideas
or the party



